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IN THE CENTRAL ADMIIN ISTRATIVE TRIBUINAL
JODHPUR BENCH AT JODHPUR -

- 0.A Nos.531/2011, 530/2011, 529/2011, 532/2011 533/2011 534/2011 with MA
142/2012, 535/2011, 536/2011, 537/201, 538/2011, 539/2011, 540/2011, 541/2011,/
342/2011, 560/2011, 498/2011, 499/2011, £00/2011, 501/2011, 502/2011, S131/2011,
512/2011, 517/2011, 518/2011, 519/2011, "523/2011, 524/2011, 16/20832, 77/2012,
91/2012, .172/2012, 173/2012, 386/2011, 387/2011, 482/2011, 483/2011, 484/2011,
485/2011, 464/2011, 465/2011, 466/2011, 467/2011 & 468/2011

Date of decision: | /,4( /5 August, 2012
CORAM .
HON’BLEDR. KBS RAJAN, JUDICIAL MEMBER
HON’'BLE MR BK SINHA, ADMINISTRATIVE MEMBER

OA No.531/2011

1. Abdul Kadar S/o shri Hafiz Abdul Kadar, aged about 58 years, R/o 12/28
Rehman Colony, Alka Hotel Ke Pas, Udaipur, at present employed as Casual
Computer Operator, in the office of CIT (A), 16, Mumal Tower, Udaipur.

Ajit Singh Chauhan S/o Kesar. Singh Chauhan, aged about 29 years, R/o
636 Dholi Magri Gali No.2, Udaipur, at present employed as Casual
Computer Operator, in the office of ITO Ward-2(2), 6, New Fatehpura,
Udaipur.

Bhunveshwar Paneri S/o Onkdrnath Panen aged about 36 years, R/o 37,
Paneri Bhawan, Inside Chandpole, Udaipur, at present employed as Casual
Computer Operator, in the office of ITO (TDS), Udaipur.

4, Dinesh Jain S/o Shri Shanti Lal Jain, aged about 30 years, R/o H.No.208,
Paras Apartment, at present employsd as Casual Computer Operator, in the
office of ACIT Circle-2, 6, New Fatehpura, Udaipur. .
5. Hira Lal Dangi S/o Sh. Mighu Lal Dangi, aged about 19 years, R/o
Khatikwada, Bedla, Udaipur, Peon, at present employed as Casual Peon in the
office of JT CIT, 6, New Fatehpura, Udaipur.,
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OA No.530/2011

1. Nagraj Meena S/o Kanji Meena, ayed about 38 years, R/o village Khokhadra,
Kherwaca, Udaipur, at present employed as Casual Peon, in the office of ITO
Ward-1 (4) 6, New Fatehpura, Udaipur.: -

Narayan Lal Dangi S/o Shri Keshu Lal Dangi, aged about 22 years, R/o
Khatikwada, Bedla, Udaipur, at presen: employed as Casual Peon, in the office of
CIT, 16 Mumal Tower, Udaipur. :

Narbada Shankar Menariya S/o Shri Kalu Ram Ji, aged about 43 years, R/o
village Chirva, Girwa, Udaipur, at present employed as Casual Peon, AO (DDO),
Udaipur.

4, Narendara Bhatnagar S/o Shri Astick Bhatnagar, aged about 26 years, R/o 30,
Chitragupt Marg, Mahila Mandal ke Pass, Udaipur, at present employed as Casual
Peon, in the oftice ITO Ward-2(1), 6, New Fatehpura, Udaipur. ‘

o

W

w35, Narendra Purbia S/o shri Himnwt Lal Purbia, aged about 31 years, R/o

,;~._ H.No0.256 Rampura Choraha, Ubhayslna\ Ji Road, Udaipur, at present employed as
@ Casual Computer Operator in the ofﬁce of CIT 16 Mumal Tower, Udaipur.




0A No.529/2011 )
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0OA N0.532/2011

l

[.Vikram Arya S/o Shri Bhanwar Lal, ag,e"d about 26 years, R/o C/o Shankar Sadan,
in front of Central Jail, Rajnagar, District Rajsamand, at present eriployed as
Casual Chowkidar, in the office of Income Tax, Rajsamand.

2.Ramesh Kumawat S/o Shri Pramanand’ Kumawat aged about 27 years, R/o E-239,
Nai Abadi, Kandroli, District Rajsamand at present employed as Casual Data
* Entry Ouerator, in the office of Income Tax Rajsamand,

3.Prakash Hax ijan S/o Shri Kishan Lal Ha ujan, aged about 26 years, R/o Mukherjee
Choraha, Hari Uan Basti, Kankroli, District Rajsamand, at present employed as
Casual Sweeper in the ofﬁce of Incomé Tax, Rajsamand.

4.lswar Lal pruapat S/o Shri Bhagwan LalLPraJapat aged about 2 years, R/o Village
Banai Post, Binol Via Kuwaria, Disitict Rajsamand, at present employed as
Casual Data Entry Operator, in the office of Income Tax, Rajsamand.

5.Amba Lal Meena S/o Shri Hajari Lal Meena aged about 33 years, R/o 50 Indra

Collony, Village Vasol, District RaJsamand at present employed as Casual Peon,
in the office of Income Tax, RaJsamand

1.

o

QA No. 533/201 i

Manish Rawat S/o Slm Dau Lal Ji, . aged about 30 years, R/o 14 Mayur Van
Colony, Panerion Ki Madri, Udaipur, at present employed as Casual Computer
Operator, in.the office of Guest House lCIT 16, Mumal Tower, Udaipur.
Manohar Singh Meena S/o shri Nanji Meena, aged about 30 years, R/o v1llage
Karnpuria, Kuwaria, Sarada, Udaipur, |at present employed as Casual Cook, in
the office of*Guest House, 1T Guest House, H.M. Sector-11, Udaipur.

Padmesh Sharma S/o Shri Harlshankalr Sharma, aged about 29 years, R/o C/o

Yashwant Purohit, Brahmpuri Mohalla\ Bansi, Chittorgarh, at present employed

as Casual Computer Operator, in the office of Guest House, Addl. CIT, Range
Chittorgarh. l
Praveén Sandhaya S/o Shri Solmn Lal Sanadhaya, aged about 25 years,

~ R/0G107, Gandhi Nagdt Sector-5, Chxlltou,alh at present employed-as Casual

" Computer Operator, in the office of Gaest House, DCIT, Circle, Chittorgarh.
Pushker Choudhary S/o0 Nandram Choudhary, aged about 24 years, R/o
Lakiiarighati, Near .Salyan(uayan "lemple Udaipur, at present employed as
Casual Computer Operator, in the office of Guest House ? ITO Ward-3,
Chittorgarh, :
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Vuay Singh Chouhan S/o Shri Han ?mgh Chouhan, aged about 33 years, R/o
31, Krisanpura, Gali No.2, Udaipur, at present employed as Caqual Peon, in the
office of Jt CIT, 6, New Fatehpura Ldalpur

Vinod Kumar Chouhan S/o shri (,lwotu Lal Chouhan, aged about 39 years,
R/0482, Hathi Pol, Chaman Pura, Gal 1i INo. 9, Udaipur, at present employed as
Casual Peon, in the office of CCIT, 6, New Fatehpura, Udaipur. :

Yogesh Meena S/o Shri Omprakash Meena, aged about 36 years, R/o Swarup

Pura Mavli, Udaipur, at present employ'ed as Casual Peon, in the office of Ito,

TRO, 13-B, Saheli Marg, Udaipur. ¢

Kishan Lal Meghwal S/o Shri Roop. llal Meghwal, aged about 26 years, R/o
621, Gali No:3, Machlla Magra, Hiran ‘Magrl Sector f11, Udaipur, at present
emploved as Casual Peon, ACIT, CllCl\,-z Udaipur.

. \ Mukta Sharma D/o Shri Nand Lal Qhalrma aged about 31 years, R/o 103, AR
/' Comple\ Sector 14, Udaipur, at. present employed as Causal ComputerA

perater, in the office Sevottam CIT; ¢, New Fatehpura, Udaipur.
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0.A. No.534/2011 with MA No.142/2012
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Naresh Menaria S/o Shri Kishan Lal Menaria, aged about 25 years, R/o 255,
Badgoan, Udaipur, at present employcd as Casual Computer Operator, in the
office of ITO Ward-2 (1), 6, New Fatehpura, Udaipur.

Pankaj Joshi S/o Shri Kaluram Ii, aged about 31 years, R/o Shrc:enath General
Store, Goverdhan Villas, Udaipur, ati present. employed as Casual Computer
Operator in the office of ITO Ward -1 (1}, 6, New Fatehpura, Udaipur.

Prashant Singh Ranawat S/o Mahipal Smgh Ranawat, aged about 30 years, R/o
29, Anand Vihar, Near Secondary School, DPS School Road, Sobhagpura,
Udaipur, at pxesem employed as Casuax Computer Operator in the office of Addl.
CIT, Range-2, Udaipur.

Rekha Gehlot D/o Chotu Lal, aged about 36 years, R/o H. M. Sec. 5, Banjara Basti,
Udaipur, at present employed as Casual Sweeper, in the office of JCIT, Central,
Udaipur.

Rugesh Dangi S/o Shri Nathu Dangi, aged about 25 years, R/o Village Thor,
Th.Girwa, Udaipur, at present employed as Causal Peon, in the office of CIT (A),

- 16, Mumal Tower, Udaipur.

07 OANo.535/2011

1.

[

Teji Lal Meena S/o Shri Dungar Lal ji, aged about 19 years, R/o Village
Karnpuria, Kuwaria, Sarada, Udaipur, at present employed as Casual Coo, in the
oftice ot Guest House, 1T Guest House, H M. Sector-11, Udaipur. -

Tilkesh Soni S/o Shri Prahlad Soni, aged about 24 years, R/o 342 Lapada, Sunero
Ka Mohallla, Chittorgarh, at present employed as Casual Computer Operator, in
the office of Guest House, ITO ward-2, Chittorgarh.

Yashwant Purohit S/o Shri Shyam I.al Purchit, aged about 27 years, R/o
Brahmpuri Mohalla, Bansi, Chittorgarh, 4t present employed as Casual Computer
Operator, in the office of Guest House, ITO, Ward-1 Chittorgarh.

Niranjan Nath S/o Shri Dungar Nath, aged about 30 years, R/o C.O.
Gumaniyawala Aap Kari Aaukt Bhawan, Panchwati, Udaipur, at present
employed as Casual Peon, in the office ¢f Guest House, CIT< 16 Mumal Tower,
Udaipur.

Dinesh Harijan S/o shri Gamera Ji Ilalqan aged about 40 years R/o Kachi Basti,
Gandhi Nagar, Harijan Basti, Udaipur, at present employed as Casual Sweeper in
the office of Guest House, 1T Guest House, H.M. Sector-11, Udaipur.

Kishan Lal Dangi S/o Shri Udai Lal Dangi, aged about 25 years, R/o villa{,e
Manpura, Lakhawali, Udaipur, at present employed as Casual Chowk1dar in
Income Tax Office, 6, New Fatehpura, Udaipur.

» Y 0A No.536/2011

1.

3]

Ravi Shankar Bagoria S/o Late Shri Dagla Ram Bagoria, aged about 30 years,
R/o Ram Snghji Ki Bari, Sector-11, House No.5G 14, Udaipur, at present
employed as Casual Peon, in the office JCIT (TDS), Udaipur. -

Sashi Kala Gari D/o Babu Garu, aged about 44 years, R/o 68 Ward No.49,
Takahar Colony, Udaipur, at preseni employed as Casual Sweeper, in the
office of ITO TRO, 13, B Saheli Marg.

Vishram Bariwa S/o Shri Ram Sahal aged about 36 years, R/o Near Income
Tax Office, Jain Marvle Ki Gali, Kavakheda, Bhilwara, at present employed
as Casual Waterman/Peon, in the office of Income Tax Officer (DDO),
Bhilwara Range, Bhilwara.

CryBajrangi Yadav S/o shri Ram D(uiua aged about 29 years, R/o Near

Jagannath Mandir Kavakheda, Bhilwara, at present employed as Casual
3 sWaterman/Peon, in the office of Income Tax Officer (DD), Bhilwara Range,
L»Bhll\\am o
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5. Mahendra singh Rathore S/o Shu;: I\ag,huvu' Singh Rathore, aged about 24
years, R/o House No.308, Ward N¢.7, Jawahar Nagar, Bhilwara, at present
employed as Casual Watexman/Pt ;on, in the .office of Income Tax Officer
(DDO), Bhilwara Range, thlwaxa‘

OA No.537/2011 ||»

1. Sohan Lal Dangi S/o Shri Nathu !Lal Dangi, aged about 24 years R/o 618,
Gali No.2, Kailash Colony, Machlla; Ma[,ra Hiran Magri, Sector-11, Udaipur,
at present employed as Casual Peoxll ‘in the office of CCIT, Udaipur.

2. Sonali Patwa D/o Sri Ashok Kumar Patwa, aged about 29 years, R/o 95,

Patwa Street, Jagdxsl Chowk, Udaxpur at present employed as Casual

Computer Operator in the ofﬁce of ACIT Circle-1, 6 New Fatehpuza

Udaipur.

Sonu Chouhan S/o shri Girdhari Lal Ji, aged about 25 years, R/o 54 Gandhi

Nagar, Harijan Basti, Udaipur, at pu,sent employed as Casual Sweeper, in the

office of CIT, 16 Mumal Tower, Udalpur

. 4, Vardi Chand Dangi S/o Shri Jdg,annath Dangi, aged about 38 yedxs R/o

£ Dangiyon Ka Guda Thesil Girwa,. Udaipur, at present employed as Casual
Chowkidar, ITO TRO, 13-B, Saheli Marg, Udaipur.

5. Varsha Mchta D/o Shri Statish Chandm Mehta, aged about "9 years, R/o

1338, Adarsh Nagax, Sec.-4, Udaxpur at present employed -as Casual

Computer Operator in the office|of ITO Ward-1 (4), 6, New Fatehpura,

(S ]

Udaipur.
0A No.538/2011 5 }Ez
L Jai Singh Sarangdevot S/o shri Nnbhay Singh Sarangdevot, aged about 29

years, R/o Bmhmpun Kanod, bdalpur at present ‘émployed as Casual
(ompulu Operator in the omu oI ITO Ward-1(1),6, New I“alchpum
Udaipur.

2. Jaswant Singh S/o Shri Arjun Smgh a;,ed about 32 years, R/o Rasala Chowk
Nathdwara, Rajsamand, at present employed as Casual Computer Operator in
the office of CCIT, 6, New I“atehpuxa Udaipur.

3. Kamlesh Kumawat S/o shri Ashok Ji Kumawat, aged about 33 years, R/o 2

TA 41, Hiran Magri Sec.5, Ud’llpUl at present employed as Casual Peon in
the office of CIT, 16 Mumal Tower; Udalpur
4. Kanhiya Lal Dangi S/o shri Hal\mal i Dangi, aged about 35 years, F/o v1llage
- Bhawarasiya, PO Daroli Udaipur, at present employed as Cas 1al Peon in the
office of CCIT, 6, New Fatehpura, Udalpur
. 5. Kishore Kumar Yadav S/o Shri Bhexu Lal Yadav, aged about 41 ygars, R/o
v 719, I\ushanpma Near Ganesh T11\11 Udaipur, at present employed as Casual
Driver in the office of CIT (A), 16, Mumal Tower, Udaipur.

OA No. 339/2011 : | :

1. Kuldnp Singh S/o Shri Hari smgh ‘Chauhan, aged about 35 years R/o 31,
Krishanpura, Gali No.1, Udaipur at peesent employed as Casual Peon, in the
R e ...office of TRO, Udaipur, Newfatehplm Udaipur.

T .f'}.Maheeh Chandra Kulambi S/o Rarli {handra Kulambi, aged about 30 years,
"R/o 47, Meera Nagar, New Rampun f ‘olony, Udaipur, at present employed as

S , Casua: Computer Operator in the ol ¢ce of AO (DDO), Udaipur. .
[ o 73 T34 Mahtsh Nagda S/o Shri Bhanwar Ifl Nagda, aged about 30 years, R/o 174,
L ' " Taker, Hompura, Ganesh Tractor I\a. Pass, Udaipur, at presen’employed as

CdbUdl Computu Operator in the olice of ACIT, Circle-2, Udaipur. |

/f’
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4, Manish Sanadhya S/o shui Shwi,uﬂl\ash Sanadhya aged about 28 years, R/o
44, Kailash Marg J'lg,dlsh Chowk, Udaipur, at present employed as Casual
Computer Operator in the office of ITO Ward-Dungarpur, 6, Newfatehpura,
Udaipur.

5. Manisha Sharma S/o Shri Pushkar Lal Sharma, aged about 33 years, R/o 258,
Ganesh Nagax Pahada Udaipur, at present employed as Casual Computer
Operator in the office of CIT (A), 16, Mumal Tower, Udaipur.

OA No.540/2011

1. Rajesh Rathod (Sunil) S/o shri Bhawar Singh Rathod, aged about 41 years,
R/o 71, Yadav Colony, Ambamata, Udaipur, at present’ employed as Casual
Peon, in the office of Guest House, Addl. CIT, R-2, 6, New Fatehpura,
Udaipur.

Rajmal mali S/o shri Nagji Mali, aged about 34 years, R/o Sichai Nagar,
.. Kherwara, Chittorgarh. at present employed as Casual Peon, in the office of
Guest House, JICIT,
Smt. Geeta Bai D/o shri Kalyan Lal Ji, aged about 40 years, R/o 20,
Panchwati nagar Palika Colony,  Chittorgarh, at present employed as Casual
Sweeper, in the office of Guest House, ITO, Chittorgarh.
4, Sohan Lal Meena S/o shri Ram Lal Meena, aged about 32 years, R/o 155,
Nela Girwa, Udaipur, at present employed as Casual Cook, in the office of
Guest House, IT Guest House, H.M. Sector-11, Udaipur.

5. Sunil Sukhwal S/o Shri Rajkumar Sukhawal aged about 24 years, R/o 350,
Krishna Pura Udaipur, at presens.employed as Casual Peon, in the office of
Guest House, ITO Ward-2(2), 6, New Fatehpura, Udaipur.

!\)
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OA No.541/2011

1. Ambalal Gameti S/o shri Laluram Gameti, aged about 31 years, R/o 109
Kishan Poul Salvi Colony, Udaipur, at present employed as Casual Cook, in
the office of IT Guest House, H.M. Sector-11, Udaipur.

2. Deepak Dangi S/o Shri Nathu Lal Dangi R/o 21 Khatikwada, Bedla, Udaipur
at present employed as Casual Peon, in the office of Guest House ITO Ward-
1(1), 6, New Fatehpura, Udaipur. .

3. Dharmendrd Kumawat S/o shri Om Kumawat, aged about 33 ‘years, R/o 3

Nagar Parisad Colon, O/s Braham Pol, Udaipur, at present employed as

Casual Computer Operator, in .the office of Guest House, CCIT, 6, New

Fatehpura, Uaipur. .

Gopal Dangi S/o shri Ganesh Lal Dang1 aged about 21 years, R/o Lakadwas,

Mota Devra, Udaipur, at present employed as Casual Peon, in the office of

Guest House, ACIT, C-1, 6Newfatehpura Udaipur.

Jumme Khan Pathan S/o shri Akbar Khan Pathan, aged about 31 years, R/o

- village Bathera Ki Salay, Droli, Udaipur, at present employed as Casual

Computer Operator, in the oftice of Guest House, CCIT, 6 New Fatehpura,
Ud.upm :
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OA No. 523/2011.

Pt
N .

\J itendra Singh Rajput S/o Shri Ratan. Singh Rajput aged about 33 years resident of
B 11-12, Ganesh Mandir Road, Gandai Nagar, Bhilwara, at present employed as

’Cqsua Computer Operator, In the ()tﬁce of Income Tax Officer, Ward No. 4,
. Bhllwam Range Bhilwara.

N




G|
Jitander Sharma S/o Shri Rameshwayr LaI Sharma aged about 23 years, resident of
Vijay Singh Pathik Nagar, BInlwam at present employed as Casual Computer

Operator, in the Office of Income Tax Officer, Ward No.2, Bhilwara Range

thlwam i
|

(o)

Ratan Lal Sen S/o Shri Gopal Lal Sen af,ed about 32 years, Re31dent of 17, Kawa
Khera, Bhilwara at present employed as Casual Computer Operator, in the Office
of Deputy Commissioner of Income 'Tax Circle, Bhilwara Range Bhilwara.

(FS]

4, Vishal Kumar Modi S/o Shri J hama‘k Lal Modi aged about 28 years Re51dent of

C-239, R.K. Colony, Bhilwara at plesent employed as Casual Computer Operator
in the ormc of Income Tax Officer, Ward No. 3, Bhilwara Range, Bh1Iwara

5. Abdut Qadir S/o Shri Abdul Muqeem Quazi aged about 24 years, Res1dent of In
Front cf Idgah, Sanglncn Gate, 'Bhllwaw. at present emplcyed as Casual
Computer Operator in the Office of Joint Commissioner of Income Tax, Bhilwara
Range. Bhilwara. | ‘ :

I
OA No. 524/2011 ! ‘

1. Rajkumar Mali S/o Shri Rameshwar Lal Mali aged about 23 years, Resident of
Shahpura Road, Sanganer, Bhilwara at present employed as Casual Computer Operator,
in the Office of Income Tax Officer, Ward || 1, Bhilwara Range Bhilwara.

2. Bharat Kumar Modi S/o Shri Mohanl Lal Modi aged about 28 years, resident of C-
239, R.K. Colony, Bhilwara at present employed as Casual Computer Operator in the
Office of Income Tax Officer, Ward 4, Bhilwara Range Bhilwara.

|
~

3. Gauray Chouhan S/o Shri Ram Plasao Chouhan aged about 21 years Resident of

H 466, Kirti Nagar, Shastri Nagar Extentlon Bhilwara at present employed as Casual

Computer Operator in the Office of Incomc Tax Officer, Ward No B‘nlwara Range

Bhilwara. . k
K C

4. Pushpkant Sharma S/o Shri Nanu Ram Sharma aged about 31 years Resident of

Jn) an, The. Kotri, District Bhilwara at present employed as Casual Computer Operator,

in the Office of Income Tax Officer, Ward 3; BInlwara Range Bhilwara.

|
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OA No. 77/2() 12

Ram Sagar Meena son of Shri Sukhpal Mecna QRIS
~  Resident of House No.71, Ward No.27, Near LIC, Kila Road,
Chittorgarh at present employed on the postlot Casual

Peon in the office ot Income Tax Officer (D;I)O)

(By Advocate Mr.J.K Mishra in all the abovle 5ases)

7
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Vs. | ;
i

B l,,
:‘Govelnment ofIndla Noxth Block New Dc|11n
2. The PI‘mClde Chief Controller ‘of Accounts (Pr.CCA), Central Board of Direct

Taxes,, New:Delhi.
3.Cl \ci Comm isstoner of Income Tax (CCA) C.R. Building, Statute Clrcle B.D. Road,

-:'A;JAlp ‘

Chittorgarh. ! -
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4. The Secretary to Govt, of India, Ministry of Personnel, Public Grievances and
Pensions, Department of Personnel and Training, North Block, New Delhi-110 001.
5. Chief Commissioner of Income Tax, 6, New Fatehpura, Udaipur.

: Respondents
(By Advocate Mr. Varun Gupta forR 103 & 5

- & Advocate Vinit Mathur ASGI with Arnkur Mathur for R. 4)

OA No.542/2011

1. Devilal S/o shri Dala Ram, aged about 25 years, R/o village & Post Moongra,

Via Balotra, Tehsil Pachapadara, District Barmer, at present employed as

Casual Computer Operator in the office eof Income Tax Officer Ward, Balotra

District Barmer,

Poonam Chand S/o Shri Han Bhajan, aged about 26 years, R/o C-7, Ram Bag

Kaga Colony Mahamandir, In the office of Chief Commissioner of Income

Tax, Jodhpur. - '

Ashok Kumar Sharma S/o Shri Parmanand Sharma, aged about 36 years, R/o

Behind Mandore Krishi Mandi, Maderana Colony, Near Shishu Niketan

School, Jodhpur, at present employed as Casual Computer Operator, in the

office of Chief Commissioner of Income Tax, Jodhpur.

4, Barma Meena S/o shri Balal Meena, aged about 22 years, R/o 23 Laxmi
Nagar, Paota, C Road, Jodhpur at present employed as Casual Peon, in the
office of Chief Commissioner of Income Tax, Jodhpur.

o
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OA No. 5602011

1. Gaurav Sharma S/o Shri HariShanker Sharma, R/o House No.474,Ward No.9,
Bhatta Lolon) Hanumangarh-335512 at repent employed as causal Data Entry
Operator in the Income Tax Office Har uxnam,arh Jn.

o

. Manish Sharma S/o Shri Ram Pratap Sharma, R/o House No.185, Ward No.11,
‘Bhatta Colony, Hanumangarh-335512 at repent employed as causal Data Entry
Operator in the Income Tax Office Harumangarh Jn.

3. Bhanwar Lal Mund S/o Shri Girdhari Lzl Mund, R/o ward No.6, Sector No.12-L,
Purani Kunja, Near Children Park, Hanumangarh-335512 Hanumangarh- 335512
at repent employed as causal Data Eniry Operator in the Income Tax Office
Harumangarh Jn ‘

¢~ QA No. 498/2011

~ L Sanjay Kumar Kumar S/o Shri Harish Kumar, agéd about 25 years, resident of
Near Sarjawa Gate, Kumaharwada, Sirohi, at present employed as Casual
< Computer Operator in the Office of Imome Tax Officer, Sirohi.

Sarwan Kumar S/o Shri Charan-Das aged about 27 years, resident of Keshar Bag,
Harijan Basti, Behind Central Jail, Ratanada, Jodhpur, at present employed as

| o Casual Salaiwala, in the oflice of Income Tax under PRO CCIY, Jodhpur,

)

\Diiiiesh Teji S/o Shri Ramesh Teji, aged about 30 years resident of House No.
:‘104 Bombay Motor Choraha Road Near Bendra Acupuncture, Jodhpur, at
A 'present employed as Casual Peon in tiﬂe Office of Income Tax, CIT (A), Jodhpur.

Sow

- o4 ~'Smesl Kumar S/o Shri Ramesh Kumar aged about 28 years, resident of Gudria
[\ . Jav, Pilkani Nari, bumupm District Pali, at present employed as Casual
[T 1oz Compu(u Operator, in the ofTice of Income Tax Officer, Sumerpur, District Pali.




|
| 4
N 5

. |
5. Hari Singh S/o Shri Jai Singh agedl about 40 years, resident of VIll. Kumtia,

Tehs'l Bali, District Pali, at present employed as Casual Chowkldar in the office
of Income Tax Officer, Mount Abu, District Sirohi.
I

OA No. 499/2011 i
I
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. " Rajendra Gurjar S/o Shlll szlmn Lal Gurjar aged about 39 years, resident of
H.No. 173, Sardarpura 1* C Road, Jodhpm at present employed as Casual Peon
in the Office of [ncome Tax Joint CIT Jodhpur.

2. Hansraj S/o Shri Tulsi Ram aged '1bout 21 years, resident of Kalal Colony,
Jodhpur at present employed as Casual Chowkidar in the Office of Income Tax,
CCIT. Jodhpur. .

3. Gautam Samariya S/o Shri Mohan Lall Samariya, aged about 34 years, resident of

Gali No. 11, Kalal Colony, Jodhpur, at present employed as Casual Peon in the
Oftice of Inc,ome Tax, CIT L, Jodhpur!.

Mg Narendra Singh S/o Shri Kishore Sm(rh aged about 21 years resident of Gali No. ™
2, Ganeshpula Ratanada, Jodhpur, at present employed as Casual Peon in the ~ S
Oftice of Income Tax 1TO (System), Jodhpur. .' 4

wh

Vikram Singh S/o Shri Bal Kishan Singh aged about 31 years, resident of B-76,
. Arvind Nagar, Air Force, Jodhpur, at present employed as Casual Peon in the
" oftice of Income Tax, CIT - 1, Jodhpur.

i

OA No. 500/2011

1. Hari Ram Meena S/o Shri Badri Prasad Meena, aged about 26 years, resxdent of
C/o Rajendra Kumar Mahavar, Pnthwpura Rasala Road, Jodhpur, at present
employed as Casual Peon in the Omee of Income Tax, Ward ~ 1(3), Jodhpur.

o

Shailendra Shanl\hla S/o Shri Suxendla Singh Shankhla aged al,out 26 years,
resident of Manak Chowk, Jodhpur, fat present employed as Casual Peon in the
Olfice of Income Tax Ward 2 (2), Jod|hpu1

Alok Vyas S/o Shri Jagdish NaxayunI aged about 26 years, resident of Sector —
7L, 39 Kudi Bhagtasani H.B. JodhpLu at present employed as Casual Peon in the
Office of Income Tax, Valuation Otﬁeer Jodhpur. =

(W3]

¥ o 4, Gulab S/o Shri Hari Bhajan aged about 33 years, resident of Ram Mohalla Kaga
Colony, Jodhpur, at present employed as Casual Computer Operator in the Office
oflnc01m Tax Ward 3 (3), Jodhpur.

: -S>
Amit Pandit S/o Shri Hari Das age'd about 28 years, resident ¢f Udai Mandir,
Tilak Nagar, Jodhpur at present empl oved as Casual Peon in the OfLee of Income
Tax Ofticer (Audit), Jodhyur. 1

wn
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OA No. 501/2011 |",
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N Lal Chand Nath S/o Shri Laxman Nith aged about 31 years, resident of 44-B,
\darsh “Nagar, Pali, at present emplayed as Casual Computer Opuator in the
[tice of Income Tax, Joint CIT, Palil

:5\\11111 Singh S/o Shri Ram Karan Suigh aged about 26 years resident of House

=L, 5}:«% _)46 %blmsh Nugm A Pah at 1*1(sent employed as Casual Waterman / Peon




9.

Ishwar Sharma S/o Shri Parshram Sherma, aged about 26 years, resident of House
No. 52, Rajendra Nagar, Near Mahila Police Thana, Pali, at present employed as
Casual Waterman / Peon in the Office of Income Tax, Joint CIT, Pali. -

(S )

4, Sharwan Kumar Bhati S/o Late Shri Binja Ram aged about 24 years, resident of
Vill. and PO Barsa Via Marwar Jungction District Pali, at present employed as
Casual Waterman / Peon in the Office pf Income Tax, Joint CIT, Pali.

Lalit Kumar S/o Shri Bhanwar Lal aged about 25 years, resident of Vill. and Post
Indra Colony, Raiko Ki Dhani, Khinvwara, Via Marwar Junction, District Pali, at
present cmployed as Casual Computer Operator, in the office of Income Tax,
Joint CIT, Pali.

wn

OA No. 502/2011

1. Lalit Gehlot S/o Late Shri Mangi Lal aged about 27 years, resident of Vill. and
P&st Dhamli, Via Marwar Junction, Fali, at present employed as Casual Waternan

e / Peon, in the Office of Income Tax, Joint CIT, Pali.

o

Tulsi Ram Jod S/o Shri Khema Ram aged about 32 years, resident of 352,
Subhash Nugar — A, Pali, at present employed as Casual Sweeper / Safaiwala, in
the office of Income Tax, Joint CIT, Pali.

Sharwan Vyas S/o Shri Ganpat LalAaged about 29 years, resident of 5, Sunder
Nagar, Behind Bangad College, Pali, lat present employed as Casual Computer
Operator in the Oftice of Income Tax, toint CIT, Pali.

(¥

4, Smt. Bhanwari Devi Wife of Late Shri Tara Nath, aged about 37 years, resident of
C/o Income Tax Office, Nagaur, at present employed as Casual Peon in the Office
of Income Tax Olficer, Nagaur. ‘ a

wn

Kailash Kumar Chawariya S/o Shri Prem Ram aged about 36 years, resident of
Behind Ganesh Talkies, Sumerpur, District Pat employed as Casual Peon /
Safaiwala, in the Office of Income Tax, Joint CIT, Pali.

0. Dinesh Vaishnav S/o Shri Hari Ram-' Vaishnav, aged about 22 years, resident of

Railway Station, Mokhalsar, District Jalore, at present employed as Casual
Computer Operator in the Office of Income Tax Officer, Jalore.

« OA No. 511/2011

g

1. Vinod Godara S/o Shri Sahab Ram aged about 29 years, Resident of Ward No.

13, Adarsh Takeej Road, Purani Abadi, Sriganganagar, at present employed as

- Casual Computer Operator, in the Office of Income Tax ACIT, Circle
* Sriganganagar. '

Ramesh Soni S/o Shri Balram Soni ;{g‘cd about 23 years, resident of Ashok Nagar

2.
— B, New Child School, Sriganganagar at present employed as Casual Computer
Operator in the oflice of Income Tax JCIT, Range Sriganganagar.

3. Randhir Kumar S/o Shri Lal Chand aged about 25 years, resident of Village 36

—==smng. LNP, Tehsil Padampur, Sriganganagar, at present employed as Casual Computer

Sl ‘@pemtox in the office of Income Tax, ITO Ward No. 2, Sriganganagar.

Sublf’txn Chander S/o Shri Bhanwari Lal, aged about 29 ycars resident of Ward
" 13,, Behind Sukhwant Cinemi, Purani Abadi, Sriganganagar, at present

7



e
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employed as Casual Waterman / Peon,
Sriganganagar. |

Sohan Singh S/o Shri Raj Kumar Sdini, aged about 24 years, resident of C/o 55-
56, Ward No. 2, Bharat Nagar, Puranj Abadi, Sriganganagar, at present employed

as Casual Waterman / Peon, in the office of Income Tax, Sriganganagar.

1 .

OA No. 517/2011

i

|

0OA No. 51272011 l.
l

Mohd [rfan S/o Shri Mohd. Gulfam Iaged about 25 yers, resident of Ada Bazar,
Mochhio Ki Ghati, Niwar Gharo Ka|Muhalla, Jodhpur, at present’ employed as
Casual Peon in the oftice of Income Tax, CTIT, Jodhlpur.

Vikram S/0 Shri Manohar Lal aged about 27 years, resident of Quarter No. C-
36/11, Reserve Police Line, Ratanada, Jodhpur at present employed as Casual
Peon, in the omcw of Income Tax, CCIT Hars., Jodhpur.

Rattan Lal S/o Late Shri Gyarsa Lal aﬂed about 48 years, residént of Plot No. 68,

Indra Colony, Near Sati Mata Mandir, Jodhpur, at present employed as Casual
Safaiwala / Sweeper in the Office of Income Tax, PRO, CCIT, Jodhpur.

Kishore S/oShri Puran Das Dhauwal aged about 29 years, resident of Inside
Jalori Gate, Harijan Basti, Madho Bag, Jodhpur, at present employed as Casual
Safaiwela / Sweeper in the Office of Income Tax Officer.

|
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1.
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Vimal Kumar Swami S/o Shri Niranjar. Ial Swami aged 33 years, Resident of C/o

Shashi STD PCO. Tilak Nagar, Bxl\anu at present employed as Casual Data
Entry Operator in the Office of ITO, Witd 2(2), Bikaner.

Krishan Kumar Kansara S/o ‘Shri Manohar Lal Kansara, aged about 25 years,
Resident of Golchha Mohalla, Bikaner, alit present employed as Casual Data Entry
Operator in the Office of JCIT, Range — 1|, Bikaner.,

Madhuri Sarswat D/o Shri Kamal Kishere Saraswat aged about 22 years, resident
of Panchmukha Road, Behind Kalimata Mandir, Rani Bazar, Bikaner, at present
employed as Casual Data Entry Operator‘lin the Office of ITO (TDS) Bikaner.

Shravan Kumar Shankhla S/o Shri Ma-g}'ga Ram Shankhla aged about 22 years,
resident of Ward No. 19, Shriramsar, Bikaner, at present employed as Casual Data
Entry Opuatox in the Office of ITO, Ward 2(1), Bikaner.

Mahendra Singh Parihar S/o Shri Gulab Smgh Parihar, aged about 28 years, Shri
Karni Sewa Sansthan, FCI Godam Road Indira Colony, Bikaner, at present
employed as Casual Waterman in the Omcc of JCIT, Range ~ 1, Bikaner.

Ravindra Kumar S/o Shri Bhanwar Lal"aged about 25 years, Resident of 169-B,
Sadul Ganj, Bikaner, at present employéé as Casual Waterman in the Office of
CIT, Bikaner, ll
|
i

iy
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in the office of Income Tax,
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OA No. 51822011 BT

1.

2
3.
i,
A
X
5,
6.

OA No. 5192011

Sharwan Kumar Meghwal S/o Shr; (Jebl Ram Meéghwal aged- about 36 years,
resident of Ward No. 19, Mez,hwa. Mohalla, Shriramsar; Bikaner, at present
employed as Casual Waterman in the ()fﬁce of ITO (Tech ), Blkaner

Hari Prakash Suthar S/o Shri Klshan Lal Suthar aged about 31 years resident of
Near B.D. Kalla House, Daga Mohaila, Bikaner, at- present emplcyed as Casual
Data Entry Operator in the Office of ITO, Ward 1 (2), Bikaner..

Rajesh Kumar Jhungh S/o Shri Champa Lal Jhungh, aged about 26 years,
resident of Opp. Nagar ng,am Bhandar, Kamla Colony, Bikaner, at present
employed as Casual Sweeper, in the office of JCIT, Range—l Bikaner.

Mahender Kumar Ramawat /o Shri Gopal Das Ramawat aged 29 years, resident
of Behind OBC Buank, Chhimpon Ka Mohalla, G.S.Road, Bikaner 334001, at
present ecmployed as Casual Data Lmy Operator in lhe Othce of ITO, Ward 1 (4),
Bikaner. : L

Praveen Sharma S/o Shri Charanjeetja;ged 29 years, resident"or' Ward No. 8, Near
Shiv Mandir, Kashmiri Mohalla, Jeisar, District . Sriganganadgar, at present
employed as Casual Data Entry Operatdr in the Office of ITO Surat{,arn

Sukhvinder Singh S/o Shri Gurmej Singh aged 29 years resrdent of House No.
145, Jakhad Colony, Near Agrasen jNagar, Sriganganagar, at present employed as
Casual Waterman in the Office of IT O, Suratgarh :

A
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Kamal Kishore Swami S/o Shri Hanuman Das Swami -aged about 26 years,
resident of Outside Usta Bari, Near Harsholav Talab, IChhota Ranisar Bass,
Bikaner — 334001, at present employed as Casual Data Enrry Cperator in the
Office of CIT (A), Bll\c\llbl o

Shiv Kumar Swami S/o Shri Hanuman Das Swami ‘aged about 32 years, resident
of Outside Usta Bari, Near Harsholav Talab, Chhota Ranisar Bass, Bikaner 334
001, at present employed as Casual Data Entry Operator .in the office of 1TO,
Ward | (3) Bikaner. .o

Jitendra Jhungh S/o Shri Champa Lal Jhungh, aged about 33 years, resident of
Opp. Nagar Nigam Bhandar, Kam!a Colony, Bikaner, at present employed as
Casual Sweeper in the Office of CIT, Bikaner. S

Ray Swaroop Meena S/o Shri Mohir Lal Meena, aged .about 39 years, resident
of Village Bamrda, Mukam Devli Ki Dhani, Post Chokdi, 1Via Chala, Tehsil
Srimadhopur, Sikar 332 737, at present employed as Casua“l “‘Waterinan in the
Office of JCIT, Range — 1, Bikaner.

‘-itv\Nmull Kumar Kheriwal S/o Shri Su:ja Ram Khedrlwal aged about 37 years,

resident of 33, Chankaya Nagar, Old Shiv Bari Road, Bikaner 334 003, at present

e employed as Casual Data Entry Opetator in the Ofﬁce of ITO (Tech ), Bikaner.

= Raj Kumar Barupal S/o Shri Dala Ram Barupal, aged 57, years, resident of Ward

No, 19, Meghwal Mohalla, Shriramsar, Bikaner, at present. employed as Casual
Watuxmn in the Office of ACIT, Cuole—-l Bikaner.
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OA No. 16/2012 12 ‘t
Yashwant Kumar Rawal S/o Shri BhanW'Lr, Lal Rawal,
Resident of Village Sarneshwarii ii, Post Office Mandwa,
Dist.Sirohi, at present employed‘on the
Post of Casual Cliowkidar in the office of !
Income Tax Oﬁlce Mount, Abu,Dist. SIIOhI ‘

OA No. 482/2011 |

1. Tdbbh Anwar son of Shri Anwar Hussam
Resident of 164, Mohan Nagar-A, BJS Colony

Jodhpur at present employed as Ca51|1a1 Computer
Opu ator in the office of JCIT-I, Jodhpux

2, Jd()dlsh Smg,h Rathoze son of Shu Mangu Singh,

Resident of Near Kalka Mandir, Madema Colony,
Jodhpur at present employed as Casual Computer :
Operitor, in the office of Income Tad War-l (1), Jodhpur.

Rajehdra Kumar Parihar son of Shu Om Prakash Parihar,
Resident of Indra Colony, Mahamandu Jodhpur

At present employed as Casual Computer Operator,

In the.office of Income Tax Ward- 1(7) Jodhpur.

4, Kanlhuva Lal Son of Shri Basti Ram, | :

Resident of Gali No.1, Gandhipura, BJS Jodhpur .

At preent employed as casual Computer Operator in the ofﬁce

Oof Income Tax Ward-I(3), Jodhpul ‘

Vipul Tandan son of Shri Krishan Kumar Tandon
Residerit of 25/E-29, CHB Jodhpur a: pzesenf
Employed as‘Casual Computer Operator

In the office of Income Tax Ward-1(3) Jodhpur.

O A No. 483/2011 el
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Ramesh son of Shri Gopi Lal, 1’?5"1
Resident of Gandhi Chowk,Sardar Palcl Marg,
Jalore at present employed as Casual =

Computer Opexator in the office of Income Tax
Officer, Jalore. -

B l,
(i
P
SR

Raju Ram Mali son of Shri Amara, reiS'iclient of
Behind FCI Godown, Jalore at present employed
As Casual Chowkidar in the office of § mcome

Tax Ofncex Jalore.

1dent oi Indu Colonyu Kalapuxa bhlvganj
Sirohi at present employed as Ca)udl
\ LR \l\ dar in the office of Income Tax ()Eﬁccr

, /"Q}\a;mdun 01 \Juu New Bus Stand Gali No 2,

5 ‘{SII‘Ohl at preseit eniployed as Casual Wutexman
7 in the OHI\,C of Income Tax Ofticer, S 10 11




'/3'

5 Smt.Lalita wile of Shri Himamt Kumar, residentof .~ "
- Near Old Police Line, Jhupdi Road, Sirohi at present

employed as Casual Sa[m Kaumachm in the othce of mcome
Tax Officer, Sirohi. : e e

OA No, 484/2011

1. Jitendra Kachawaha son of Shri Mishri Lal -
Resident of Near Raj Mahal Middle School,
Ajay Chowk, J odhpu1 at present employed as Casual’ ..
Computer Operator in the Income Tax Office,Circle LJodhpur.. ~

o

Deep Singh son of Shri Bhanwar Ssu gh e

Resident of Mata Ji Ka Gole Mandir; Maderna Colony, f
J odhpux at present employed as Casual Computer -
Opexa\ox in the othee of Income Tax; Ward-2(2) Jodhpur

(%]

Ugani Singh son of Shri Chandra Singh, resident of -

Near Kalka Mandir, Maderna Colony, Jodhpurat -
Present employed as Casual Computer Operator in - -
the ofﬁce of Income Tax Officer (Tech) Jodhpur.

4, Kushal Singh son of Shri Bhanwar umfvh R
Resident of Mata Ji Ka Gole Mandir; NMaderna Colony,

Jodhpur, at present employed as casua! Computer -~ - ;5 S
Operator in the office of Income Tax. Officer (Audit) Jodhpur. AR

3. Daulat son of Shri Suraj, 1e51dent of
Opp.Mahamandir Railway Station, Ram Bag Scheme
Jodhpur at present employed as Casual Peon

in the oftice of Income Tax Ward-I(1}

Jodhpur.

O A No. 4852011

1. Praveen Singh son of Shri Madan Singh ’ [
Resident of I/8 Hem Singh Katala, Mahamandir
Jodhpu. at present employed as Casual Peon in the ofhce
Of Ingome Tax, CCIT, Jodhpur. - :

2. Mahendra Singh son of Shri Amar Slngh N

- Resident of Abaynagar, H.N0.95-A, Niyatavera, Mangla Punma,
Jodhpw at present employed as Casual C howk1da1 in the office - .
of Income Tax, CCIT, Jodhpur. :

3. Suresh Kumar son of Shri Kishan Chaiid Samariya.:l-"

Resident of Kalal Colony, Gali No.9
Inside Nagauri Gate Kila Road, Jodl:jiar at present’

it % employed on the.post of Casual’ Chogw diar in Guest -
#7% 5 House, CCIT Office, Jodhpur,

'S_h%veex Son of Shri Bhanwar Lal, resicent of
xPlbt\No 8, Near Central Jail, Keshar Bg, Ratanada
\Fodhﬁ‘n rat present unplo) ed on the post of

asq‘,«ll Chowkidar in Guest House, CCIT

a2 @ﬁl;;e Jodhpur.
o fF
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0A No. 4642011

1. Arun Kumar son of Shri Hansigj ...
resiient of H.No.55, Prithvipura, i, |
Rasula Road, Jodhpux at present employed

On the post of Peon, in Income Tax Ofﬁce,
Pdota C Road, Jodhpur,

: 'l

2. Santosh Kuamr son of Shri Tara Chand Chandel -
Resident of Gali No.04, Kalal Colony, Nagauri Gate,
Jodhpux at present employed on the: post of Peon -
in come Ta‘< Office, Paota C Road,zJodhpur

3. Raju-son of late Shri Bhanwar Lal 1e31dent of H No 29

Shankar Nagar,Sangariya Fants, | o -

Jodhpu at present employed on the: p0>t of Peon - i,
in Imome Tax Oftice, Paota C Road Jodhpur S

4, Mahundm Gurger son of Shri Klshan ‘Lal Lal e oo
Resident of Plto No.173, Ist C Road, Paota Jodhpur Income :
Tax Colony at present employed on the post of Peon" )
in Income Tax Oflice, Paota C Road Jodhpur

wn

Chandra Prakash son of Shri Dev Das Rankawat
Resident of Near Gokul Niwas, Umed Chowl\,
Jodhpux at present employed on the post of Peon

in Incomp Tax Office, Paota C Road, Jlodhpur :

6. Deepa Ram son of Shri Raju Ram, resm}ent
Of near Income Tax Department, Balotta,
Distt. Barmer at present unployed on'the
Post of Peon/Computer Works in the * E ~
thce of Income Tax Otﬁcer Balotxa DlStt Barmer

OA No. 46:/2011 : l,
R

1. Gopal Lal Prajapt, son of Shri Kana Ran|1
Resident of Om Colony, Gangwa Rokd, | |
Makrana, Dist.Nagaur at present employed '
As Casual Computer Operator in the ofﬁce YL
Oflnpomc Tax Officer (DDQ), Mak'uana DlStt Nagaur -

2. Anandi Lal Saini sons of Shri Haxdeen Ram e ke
Residerit of Near Trimurti Mandir, | | we

Jhaira Talab, Makrana, Distt. Nagaur ~ |

at present employed as Casual Computer Operator in the ofﬁce_‘\'

Of Income Tax Officer (DDO), Makarana,Distt. Nagaur coet ]
I

Tikam Chand Sen son of Shri Gordhan Lal,

Resident-of Gangri Chowk, Mithri, .|

e

1.3

P Tehsil NawaCity, Dist. Nagaur, B
,f;.:;,r -7\ At present employed as Casual Peon © .
P i‘y»" the office of Income Tax Officer (DDO)
Z",‘.’*f’(/' ] \.Q\m -ana,Distt.Nagaur. :
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. 15
4, Hukum Chand Sain son of Shri Gordhan Lal, _
‘ . Resident of Gangri Chowk, Mithri,, Teksil Nawa Cxty, PR
.- Dist. Nagaur at present employed as Cast:al o

Chowkidar in the office of Income Tax : "fﬁcer (DDO)-:'-,:
Makarana, Dist.Nagaur. i

" OA No.466/2011

ro
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Manoj Kumar Bora S/o Shri Magan Lal Bora, aged -about 43 years, R/o
Gungsa Ki Gali, Lohiyon Ka Chowk, Nagaur, at present employed as Casual
Computer Operator in the office of I.come Tax Officer, Nagaur.

Satyanayan Kansara S/o Shri Mulidhar Kansara, aged about 28 years, R/o
Kansara Ka Mohulla, Opposite Jagdamba, Ayurvedlc MG Road, Nagaur, at
present employed as Casual Computer Opelatm in the OfﬁCv of Income Tax
officer, Nagaur.

Nitesh Toawat S/o Shri Narendra Kumar Tolawat aged about 26 years, R/o
Tolawato Ki Pole, Machhion Ka Chowk, Nagaur, at present employed as
Casual Computer O perator in the office of Income Tax Officer, Nagaur.
Narendra Meena S/o Shri Gokul lal Meena, aged about 29 years, R/o village
Kﬂlandmpula Tehsil Devli, District Tonk, at present emplo yed as Casual
Chowkidar in the office of Income Tax Officer, Nagaur.

Laxman Singh S/o Shri Ram Dev, aged about 25 years, K/'o Kasaiwara,
Nakash Gate, Nagaur at present employed as Casual Chowmdar in the office
of Income Tax Officer, Nagaur.

OA No.467/20i 1

1.

o

Chandra Prakash S/o Shri Rameshwar Lal Ramawat, ahged about 24 years,
R/o Azad Chowk, Ramawat Streei, Barmer, at present emplcyed as Casual
Computer Operator in the office of [ agome Tax Officer (DDO), Barmer.

Bhanwal Lal Chaudhary S/o Shri Gena Ram Chaudhary, aged about 26 years,
R/o village Ramsaria, Post Baitu Bhopji District Barmer 344034, at present
employed as Casual Peon in the office of Income Tax Officer (DDO), Barmer.
Lalit S/o shri Gauri Shankar, aged about 24 years, R/o Jaswant Ki Ghati,

Batasagar, Jodhpur , at present erployed as Casual Peon in the ollice of

Income Tax Officer, Ward-lI (1), CIT 1%, Jodhpur.

Smt. Lalita W/o Shri Ashok Kumar, aged about 36 yeaxs R/o Kalu Khan
KiHaveliRasala Road, Jodhpur, at present employed as Casual Peon in the
office of Income Tax Officers (TDS ‘) (DDO), Jodhpur. . -

\,(OA No. 468/70‘

1.

s

2.

JIDS-1, Jodhpur.

Inder Smgh Chauhan S/o shri Babu Lnngh Chauhan, aged about 31 years, R/o

Maderana Colony, Near Kalka Matd Mandir, Jodhpur At present employed as

Casual Labour (Peon) in the office of ITO TDS-II, Jodhpur, - = .
Pradeep Singh S/o shri Sawai Singh, R/o Sadar Bazar, Dhan Mandi, Jodhpur

at present employed as Casual Labour (Peon) in the office of i1TO TDS-II,
J Odhpul

Anurav Dan Charan S/o Bhanwar Dan, aged about vid years, R/o
Higlaghnagar, Laxman Ghati, Sooxcagax Jodhpur at present employed as
Casual Labour (Peon) in the office of :TO TDS-II, Jodhpur.

Mun} isha D/o Shri Bali Singh, aged about 24 years; R/o0 Nathu Ka Nohra,
ubian Ka Bas, Umed Chowk, Jodhpur at present employed as Casual
mputer Operator in the office of Asstt. Commissioner of Income Tax —
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(By Advocate Mr, JK: Mishra in all the above e'ases)

"I
Vusus

1. Union of India through Secretary, Central Board of Dlreot Taxes Mmrstry of
: Finance, Government of India, North Block, New Delhi. - ,
- 2, The Principal Chief Controller of Accounts (Pr. CCA), Central Board of Direct
‘ Taxes, New Delhi.

3. Chief Comumissioner of Income Tax ((,CA), C.R. Burldmg, Statt.tc “lecle, B.D.
Road, Jaipur. : '

4. The Sccretary 1o Govt. of India, Mini stry of Personnel Pubue Grievances and
Pensions, Department of Personnel and Training, North Block, New Delhi-110 001.

5. Chief Commissioner of Income Tax, Paota|C Road, Jodhpur-II Jodhpur

' | Respondents

(By Advocate M1, Varun Gupta for R 1to 3 & 5 and Advocate Mr. Vlmt I\/l'\tbur ASGI
with Ankur Mathur lor R 4) :
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‘e  OA No.386/2011
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1. Anil Kumar Solanki S/o Shri Bhauwar Lal Solanki, aged about 26 years, R/o
H.No.8, Baldev Nagar, Mata Ji Ka Than Road, Mangra Poonjla, Mandore,
Jodhpur, at present employed on the post of Peon in the office of Commissioner
of Income Ta\ I1, Jodhpur.

Deepak P'urhcu S/o Shri Dhanraj Pamhar, aged about-25 vears, R/o Mahyon
Ki Dhani, Pipar Road, Jodhpur, at pre sént employed on the post of Peon, in the
office of Assistant Commissioner of Income Tax (HQ) O/o Commissioner of
Incomie Tax-11, Jodhpur |
3. Purkh Das S/o Shri Dhan Das, aged about 32 years R/o Vlllage Buuwarrya

Via Tinwari, Tehsil Osian, District Jodhpur at present employed on the post of
Peon, in the office of Income Tax Ofticer, Ward-3 (4), Jodhpur,

4. Prem Prakash Sahu S/o Shri Poona Ram Chaudhary, aged about 23 years, R/o -
Income Tax Colony, Mandore Road, Jodhpur at present employed on the post
of Peon, in the office of Income Tax Oihcer, Ward-1 (2), Jodhpur ‘

. |
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OA No. 387/20!1

1. Jaldu:p Solanki S/o Shn Numal So;ankr aged about 30 years, R/o “Mohan
Villa”, Opp. Gokul Niwas, Umed Chowk Jodhpur, at present employed on
the post of Computer Operator, in the office of Income Tax Ofﬁcer Ward-
3(1), Jodhpur

Bhaani Singh S/o Shri Kuku Smgl Iaged about 27 years, R/) ) CUrOI’l}’,

Nea-Medical College, Jodhpur, at pxesent employed on the post of Computer

: Operalor, in the office of Commissioner of Income Tax-1I, Jodhpar. .

3. Mahaveer Singh Chaudhary S/o Sm Heera Lal Chaudhary, aged about 24
years, R/o Income Tax Colony, Maneore Road, Jodhpur, at present employed -
on the post of Computer Operator; in the ofﬁce of Addl Commlssroner of
Income Tax, Range-3, Jodhpur. "'

4, Rakesh Puri S/o Shri Govmd Puri, aged about 23 years, R/o Mata J1 Ka Than
Mangra Poonjla, Mandore, Jodhpt ) at present emplov e:l on the post of
Compuler Operator, in the office of /\ssrstant Commissiciicr of income Tax,

_ Circle-3, Jdohpur. b
o s 5'.“:- Surendra Bhati S/o Shri Kishori Lak aged about 34 years R/o Street on
.:;.»,(A.M_r,f__‘:\;';;;m;__;'_;m[.;, \ ~Infront of Shiv Mandir, Ratanada, Jodhpur at present employed on the post of

RUE r«\C\mnpulu Operator, in the olhce of 1ucome Tax Officer, Ward-3(2), Jodhpur

[ )
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| fi s 6. Shankar Lal Parmar-S/o Late Shri Mana Ram, aged about 35 vears, resident of
g C/o Shri Arjun Singh Prajapat, P.No.8, Ram-Nagar, Bhadwasiy., Jo_lhpur, at

l P L present employed on the post of Computer Opuatox in the ofhcc of Income
b ' :
R l'ax Officer, Ward-3(4), Jodhpur. :

\ g 7.

(By Advocate Mr. JK Mishra in all the cases)

Versus

1. Union of India through Secretary, Central Board of Dlrect Taxes, Ministry of
. Finance, Government of India, North Block, New Delhi;-

; i 2. The Principal Chief Controlloer of Accounts (Pr. CCA), Central Board of Direct
3 Taxes, New Dehi.

3. Chief Commissioner of Income Tax (CCA), C.R. Bulldmg, Statute Circle, B.D.
Road, Jaipur.

JThe Secretary to Govt. of India, Miiistry of Personnel, Public Grievances and

Pensions, Department of Personnel and Training, Noxth Block, New Delhi-110

l\;ﬂg 001.

(By Advocate Mr. Varun Gupta for R 1to 3 and Advocate Mr, Vinit Mathur ASGI w1th
Ankur Mathur for R.4)

_ —_—
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OA No.91/2012

1. Gauri Shankar S/o Shri Kishn Lal Maru,
R/o Ward No.18, Naiyon- kd-MohullaJ
Napasar, Bikaner at present
Employed as Casual Chowkidar, in the ofﬁce
; Of Assistant Commissioner of Income Tax
" (Central), Bikaner.

|

Mohd. Umar S/o Shri Anwar Ali, R/o Iuyeon-ka Mohulla
Near Scliool No,9, Fad Bazar, Blkaner

At present employed as Casual Waterma

In the office of Assistant Comumissioner of

Income Tad (Central), Bikaner. ‘

(By Advocate Mr., JK Mishra)
R Vs

Ii , 1. Umon of India through Secretary, Cer: tral Board of Direct Taxes, Ministry of
| - bmam.e, Government of India, North Block, New Delhi,
"

2. The Principal Chief Controller of Accounts (Pr. CCA),-CenUal boarc of Direct
~ Taxes, New Delhi.

-

3. Chief Commissioner of Income Tax (CCA) C.R. Bulldmg, Statute Circle, B.D.
Road, Jaipur.

4. The Secretury to Govt. of India, Ministry of Personnel, Public Grievances and

Pensions, Departiment of Personnel and Training, North Block, New Delhi-110 001.

5. Assistant Comumissioner of Income Tax {Central), Ayakar Bhavan, Rani Bazar,
Blkaner

By Advocate Mr. Varun Gupta for R fto 3 & 5 and Advocate Mr. Vinit Maihur, ASGI
. - With Ankur Mathur for R.4) » :
SR | ’

e —



QA No. 172/2012

1.

3 ‘  ,

Gopal Kasar S/o Shri Panna Lal Kasma '

At present employed as Casual Compmex Operatm
In the ollice of:DCIT, C.C.1, Udaipur O/oithe JCIT
Central Range, Udaipur. Il

Mukcsh Gayri. S/o Shri Vardi Chander Gz'lxyLi

At present employed as Casual Compuier!Operator
In the office of ACIT, CC.2 Udaipur O/o the JCIT,
Central Runge, Udmpul |

Harish Lakshkar S/o Shri Labh Chand Lakshkar,

At present employed as casual Computer Opelator

In the ofiice of JCIT, Central Range, Udaipur.

Miss. Prlyanka Soni D/o Shri Arunji Swarnkar,

At present employed as casual Computer .Opemtor
In the office of JCIT, Central Range, Udctxpux
Moti Lal Dangi S/o Shri Puraji Dang, g

At present employed as Casual Peon in the

Office of JCIT, Central Range, Udaipur. i

Rop Lal Dangi S/o Shri Dulaji Dangi,

|
At present employed as Casual Peon in the

Office of JCIT, Central Range,Udaipur. |l

L
Ol

OA No, 173/2012 i

1.

o

(V3]

Pushkar Lal Dangi S/oShri Udai Lal Daigi,

At present employed as Casual Driver |

In the office of DDIT, Inv.], Udaipur

Olo the Addl. DIT, Inv.Udaipur. |

i

- !

Balu Ram Dangi S/o Shri Ram Lal Dangi,

At present employed as Casual Peon, |

In the oftice of DDIT, Inv.2, Udaipur O/o the AddL.DIT

Inv.Udaipur. ;

Vijay Lohar S/o Kishan Lal Johar, ,

At present employed as Casual Peon, i1l the office of

the Addl DIT, Inv. Udaipur. .

Poonam hand Meena S/o Shri Narayan Lal Meena

At presen:t employed as Casual Peon,

In the otlice of DDIT Inv 2. Udaipur (D/o the Addl. DIT

Inv. Ud‘ psur. -7 .'

Smt.Sushila Bai Sonawat W/o Shyam ILa.l Sonawat, |

At presei:t employed as Casual Swepex

. Inthe of *xce of AddLDIT, Inv, Uda1pu1

\\

Kamles 1 Verma S/o lat Shri N.L. Vem’aa

At p‘l;smt employed as Casual Compwu Operator, o
Iu the oifice of th DDIT, nv.2 Udalpux Clo the Addl DIT, Lav. ddamur.-
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7. Yashwant Joshi S/o Late Shri Mohan Lalji Joshi,
Al pn,sent employed as Casual Computer Operator,

In the office of DDIT, Inv.2. Udaipur O/o the AddLDIT ‘
Inv.Udaipur.

(By Advocate Mr. JK Mishra in all the abgye cases)

Vs.
I. Union of India through Secretary, Ceatral Board of Direct Taxes, Ministry of
Finance, Government of India, North Block, New Delhi.
2.

The Principal Chief Controller of Accounts (Pr.CCA), Central Board of Direct
Taxes, New Delhi.

Chief Commissioner of Income Tax (CCA), C.R. Bu11d1ng, Statute Circle, B.D.
Road, Jaipur.

The Secretary to Govt. of India, Ministry of Personnel, Public Grievances and
Pensions, Department of Personnel and Training, North Block New Delhi-110 001,

’ Joiri Commissioner of Income Tax ’Central Rang,e) 31 ﬂoor Mumal Towers,
>+ 16,Saheli Marg, Udaipur.

(O8]

N

(By Advocate Mr. Varun Gupta for R lto 3 & 5.
(None for R.4)

ORDER

Per: B K Sinha, Administrative Member

These applications have been directed ‘against the order
No.F/Mo/CCIT/IPR/AdAIL.CIT (Hqrs) /2011-12,710 dated 31/5/2011, cof the third
respondent [Al] and OM N0.49011/31/2008-Estt© dated 12.9.2008 of 4t respondent

[A2]. As these have the same cause of action, ail the applications are disposed of by this

common order.

_ :(" S
Reliefs sought for:
e ,
“(i) That the applicants may be permitted to peruse this joint application on
A

behalf of five applicants under Rule 4(5) of CAT Procedure Rules, 1987.

(ii) That impugned order dated 31.5.2011 (Annexure A1) issued by 3™

respondent may be declared lllegal end the same -may. be quashed. The
respondents may be directed to make payment to the applicant @ 1/30" of the
pay at the minimum of the time scale of pay of the Group D stajf plus dearness
allowances i.e, Rs. 292 per day as basic pay w.e.f. 17,2008 and applicants
allowed with all consequential benefits including the due arrears thereof. The

’ ,-Mmﬂ__{;‘ QM dated 12.9.2008 [Annexure.A2). may be ordered to be modified
” “& v -
57 J,:—:.\\gx?a{rd/ng/y
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(iii) That any other direction or orders may be passed in favour of the
applicants, which may be deemed just and proper under the facts and

circumstances of this case in the lnterest of justlce.

(iv) That the costs of this application 'may be awarded.’f‘

Y

application. These have been allowed.

Case of the app/ica'nts

-3,

-

. daily wage casual workers to work as casual co_mputer operator/peon etc. on the dates

W,

All these OAs have been accompénied by Rule 4(5) Application for filing the joint

The case of the applicants in brief is tbdt the appllcants were mmally engaged as

mentioned against their names in Income Téx office along wifh';cheiﬂri educational

gualification as per the chart below:

‘(.)A No,

__MuktaSharma

1.10.2007

|
Name of applicant(s) |' Educational - | Date from working
R B B qualification | ,
0A531/2011 | Abdul Kadar [ MA | 1.9.2004
! Ajit Singh Chauhan . BA .- . 1 1.4.2005
+| Bhunveshwar Paneri BA 15.4.2002
| Dinesh Jain ; B.Com 12.5.2002
| Hira Lal Dangi b 7th 1.5.2007 ]
OA530/2011 | | Nagaraj Meena \ MA | 11.5.2004
| Narayan Lal Dangi i 7" 2.2,2010
: . Narbada Shankar Menariya |I 8th 1.5.2003
' Narendra Bhatnagar | BA 1.7.20067
! _ NarendraPurbia | 11th 22.9,2005
I'0A 529/2011 Vikram Arya l g" | 1.10:2007
: © Ramesh Kumawat | BA 1 2.5.2002
* Prakash Harijan | th 4.2.2002
B . Iswar Lal Prajapat i BA. 1.8.2005 ,
' Amba Lal Meena 3 Sth 2.1.2004 = A
| 0A 532/2011 : Manish Rawat B.Com ©711.2.2004
. Manohar Singh Meena [ gt -- 1:24.11,2010
- Padmesh Sharma A 1.9.2007
; Praveen Sandhaya , BA 21.10.2005
_ ' PushkarChoudhary ! BA 142004
[ i10A533/2011  , Vijay Singh Chouhan 5 g 24.11.2001
| Vinod Kumar Chouhan o 1.10.20C1:
' Yogesh Meena ot 10.6.2002
* Kishan Lal Meghwal 4 & 7.6.2005
! | BA.BEd
!
|

At




0A 534/2011

¢
t
1
|
i
I
i
i
|

0A 535/2011

. OAS36/2011

1
1
i
i
t

|

' OA 537/20

0A'538/2011

S P

OA 53@/2011

. DA 540/2011

{
'

OA 541/2011

AT

OA 542/2018 - |

2

" Naresh Menaria
" Pankaj Joshi
i Prashant Singh Ranawat

i

' Rekha Gehlot

-' Rugesh Dangi

~ Teji Lal Meena

! Tilkesh Soni

: Yashwant Purohit
. Niranjan Nath
. Dinesh Harijan

. Kishan Lal Dangi

Raw Shankar Bagoria
i Sashi Kala Gari

[ Vishram Bairwa
" Bajrangi Yadav

i Mahendra Singh Rathore

"Sohan Lal Dangi

- Sonali Patwa
i Sonu Chouhan

t Vardi Chand Dangi -
+ Varsha Mehta

. Jai Smgh Sarangdevot

. Jaswant Singh

|
I
l
|

! Kamilesh Kumawat

. Kanhiya Lal Dangi
Klshore Kumar Yadav

Kuldeep Slngh

\ Mahesh Chandra Kulambi
Mahesh Nagda

Manish Sanadhya

* Manisha Sharma

* Rajesh Rathod (Sunil)

i Rajmal Mali

' Smt.Geeta Bai

. Sohan Lal Meena
Suml Sukhwal

" Ambalal Gameti

I Deepak Dangi
Dharmendra Kumawat
Gopal Dangi

Jumme Khan Pathan

DeV|IaI

| Poonam Chand

! Ashok Kumar Sharma
Barma Meena

OA 560/2011

i Bhanwar Lal Mund

Gaurav Sharma
i Mamsh Sharma

San;ay Kumar Kumar
l. Sarwan Kumar
| Dinesh Teji
- Suresh Kumar
; Harisingh

BA 1.7.2007.
BA 1.3.2007
MA’ 1.10.2001
4" 1.5,2007
8th 1.1.2005
gt 2752011 |
MA | 1.7.2007
BA 1.2.2004
8th 13.7.2001
20.12.2004
9th .| 1.7.2006
BAllnd. ... |5.12,2008
Saksar . .-, ['5.6.2002
11 T 2.3.2002
g" . - .| 6/2004
12th i |12.4.2006
g 1.7.2007
MBA 10.1.2005 .
g"n 1.8.2005
5t 5.6.2002
MA MBA 20,9.2004
BA 1.6.2002
BA 16.6.2008
lind year BA . 21.5.1999
g" . w . ]6.11,1995
8th- - - - 11.4.1995
1 8t 1,2.2005
BA 1.6.2002
MA 1.6.2002
BA - 1.3.2008
IMA_j3542002
gt 1772601
10th 4.4.2008
Saksar 1.4.95
th 20.12.2004
_ o 1.12.2006
eti 7% 25.11.2004
woh 17.3.2007
Dip-Engg. ] 5.1.2004
10th ‘| 7.7.2007
. 1.6.2006
BA,PGDCA - 1.7.2009,
12" 30.5.2002
MA B.Ed 19.11:2009
9th 16.5.2011
MA Nov.2007
B.Sc (Maths) Nov.2007
8th L
Alig. 2004
BA 27.10.2006
s . .. |30.4.2007
MALLB ~ - |1.8.2003
BA "] 1.7.2006
5th 1.4.2004
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—7(\7 §OA499/2011

22

. Rajendra Gurjar . gt
" Hansraj - g
; " Gautam Samariya gt
f; e Narendra Singh 10th
| 0A500/2011  : Shailendra Shankhala MA )
=' Alok Vyas BA
! Gulab BA
. AmitPandit MA
"0A501/2011 ' Lal Chand Nath BA . WS .
§ I AmariSingh gh I| 16.10.2003 '
| Iswar Sharma 0™ 0] 33,2003
E ' Sharwan Bhati J8" G 11382007
o .. . . |laltKumar _ BA | 125 rC"o .
| 0A 502/2011 ' Lalit Gehlot g is 920 _
‘ : Tulsi Ram gh P 71‘:0:-‘ i
; Sharwan Vyas MA EIRRCRS ;
i , Smt.Bhanwari Devi g [ 17.5.2000 o _
; Kailash Kumar Chawariya 12t b ' \-\
- Dinesh{Vaishnav 10th . g""‘
| 0A 511/2011 . Vinod Godara BA [ Coiis
; : Ramesh Soni B.Com-HYr | 20.2.20G6
! 1 Randhir Kumar BA - - 14102008
| + Subhash Chander MA ’ Aprit 2002
P _* Sohan Singh 10th 1512007
| OA 512/2011 , Mohd Ifran 9" [ 282200 0%
i tVikram, ! 10 ‘f .:2.; ,‘;ux‘.:-'ci
g  Ratan Lal Sth
L ishore, B s
1 OA517/2011 Vimal Kumar Swami MA
| Krlshan‘Kumar Kansara 12*
Madhuri Sarswat BA.
- ShravanjKumar Shankhia BA
* Mahender Singh Parihar gt
o ;:'Ravmdra Kumar 8th R IR
. OA518/2011 | Sharwan Kumar Meghwal g" 14,2000
| | Hari Prakash Suthar 8.Com 11.12.2003
i ' Rajesh Kumar Jhungh St | 3,3,2003
Mahender Kumar Ramawat ':: | 3.12.2005
| Praveen Sharma F3.12.2003 .
‘= . Sukhvinder Singh 12th Pl uenn ,\"
i 0A519/2011 Kamal Kishore Swami T eas -4

{ 0A523/2011

t Shiv Kuamr Swami BA

Jitendra Jhungh -IS"‘

_i Ram Swarcop Meena Tli"‘

! Nirmal Kumar Kheriwal MA
' Raj Kumar Barupal BA

"litendra Singh Rajput BA -

Jitender Sharma BlA -

| Ratanlal Sen l\‘l/l.Com 1
" Vishal Kumar Modi B|A o
(AbdulQadir- © BAN . |

Golpt U3 e S 1

2ﬂ'.2009

W s
2. ’ {'OJ(
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0A 5242011 | Raj Kumar Mali - B.Com(U/S) | %4.2.2009 |
Bharat Kumar Modi Dip.in Inf.Tech | 232020 :
BSCIT - - »"F" o
. Gaurav Chouhan Hr.Sc. 14.3.2011
B * Pushpkant Sharma o 2.1.2002
OA 16/2012 ; Yashwant Kumar Rawal 0™ 1.10.2008
OA77/2012 | Ram Sagar Meena B 10" 1.6.2006
0A91/2012 | Gauri Shankar g™ 1:1.2002
| |Mohd.Umar o -Aug. 2007
OA 172/2012 | Gopal Kasara MA DLL '21.2.2002
| Mukesh Gayri M.Com.BEd - | 18.6.2002
' Harish Lakshkar BA, Bed ‘| Aug.2008
| Miss.Priyanka Soni B.Com.B.Ed Nov.2008
| Moti Lal Dangi 7" Jan.2002
| Roop Lal Dangi 8th April 2002
__ |OA17342012 ' Pushkar Lal Dangi 10" 1.6.2006 ~
: < | ‘ ' Balu Ram Dangi 12th 6.6.2007
p{ - ! Vijay Lohar BAI 1.4.2008
Ny . Poonam Chand Meena oth 5.6.2007
' i Smt.Sushila Bai Sonawat Semi.L 1.7.2005
Kamlesh Verma B.Com Aug.2007
Yashwant Joshi MADlp.Computer | 8,6.2009
OA 386/2011 Anil Kumar Solanki BA Il 27.6.2002
Deepak Parihar BA 6.8.2007
Purkh Das BA Ist 26.12.2001
| Prem Prakash Sahu BA . | 24.7.2007
'OA387/2011 | Jaideep Solanki BA 19.9.2002
Bhawani Singh BA Ist | 20.7.2002
1 Mahaveer Singh MA 26.6.2008
| 'Rakesh Puri 12" 6.8.2007
Surendra Bhati BA 4.8.1999
L. : Shankar Lal Parmar IMA o ilR22002
| OA482/2011 | Tabish Anwar 124 18.6.2007
Jagdish Singh Rathore BA - 1.4.2003
Rajendra Kumar Parihar BA 6.7.2002
Kanhaiya Lal BA 21.8.2004
P Vipul Tandan BA 5.10.2006
[t e '
J HOKAB3/20 | Ramesh MA 1.11.2007
i s Raju Ram Mali 5 th 1.4.2009
Narpat Lal Parihar 9th 1.2.2003
& | Hitesh Chandra 9 th 1.1.2003
% f | Smt.Lalita 9 th 25.8.2003
Jitendra Kachawaha BA 15.10.2002
Deep Singh BA 4.9.2002
Ugam Singh BA "1 25.11.2002
Kushal Singh BA 25.10.2002
Daulat o . 8th 23.11.2006
' OA 485/2011 Praveen Singh 12 th 11.10.2002
o Mahendra Singh 8th 15.5.1997
' Suresh Kumar 8th 11.12.2008 ,
: \_~ | Satveer B 8 th + |-21.6.2007 |
PN ¥ Vi
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A (N - OA 464/2011 "Arun Kumar Il
B |

8 th 1.5.1996
Santhosh Kumar 8 th 7.12.2007
Raju 5th 20.5.1997
'Mahendra Gurger | 8'th 6.8.1997
Chandra Prakash 1 BA Pass 1.5.2002
o _ DeepaRam . |~ BA Pass Sept. 2007
OA 465/2011 Gopal Lal Prajapat '| 12 th pass 1.9.2006
Anandi Lal Saini | 12 th pass Jan 2008
Tikam Chand Sen 10 th pass 18.2.2003
_ - Hukam Chand Sainj | | 12 th pass 22.7.2007
OA 466/2011 Manoj Kumar Bora ’; Notindicated | 15.3.2002
[ M.Com
Satyanarayan Kansara |- M.Com August, 2005
Nitesh Tolawat '. 8th ‘ Dec. 2006
Narendra Meena I -10 th -1 9:10,2007
. ~Laxman Singh ‘, 1 | 16.10.200%
OA 467/2011 Chandra Prakash Not | 24.8.2009
| mentioned
» Bhanwar Lal Chaudhary \ .do. 28.8.2005
Lalit \I 10" pass 1.1.2008
-smt. Lalita T 12%pass 1242004
0A 468/2011 Inder Singh Chauhan ': 12th - 13.1.2000
Pradeep Singh | 8 th 19.3.2508
Amrav Dan Charait | BA .  8.1.2002
Manisha o |BA 10.7.2008
4. The applicants contend that they were engaged on daily wages they have been

primarily performing auxiliary office duties :from time to time as per the orders of their

officials in charge on full tima duty of eight hours a day. There is no aifference between

the nature of work entrusted to them z%nd that being performed by the regular

employees which they have discharged to t\Le full satisfaction of the respondents. The
. x o
icants-also refer to OM No. 49014/2/86 Estt.(C) dated 7.6.1988 of t
TSy |

he resgondent

M '
Mbrkers and regular employees is'I the same the casual workers may be paid

te plus dearness

i

f 1/30" of the pay of the n'i",irximum relevant pay sca
" Rance for work of eight hours a day. “/lv’here the work being done by the casual

workers is different from the work done by q regular employee the casual workers may

|
! |

be paid only the minimum wages notified';,by the Ministry of Labour or the State

\ Government/Union Territory Administratior:,l whichever is higher as per the minimum

¢

AN ! :
— WA ; —
d’épartmé{‘}ttﬁAﬁ] which inter alia provides that where the nature of work entrusted to
Wor |

b iy
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5.

wages Act, 1948, Where a Department l> already paying daily wages at a‘higher rate
the practice is to be continued with the gpproval of its Financial Advi;onﬁ. The casual
workers are to be paid weekly off after SI> days of continucus Worig, The DoPT issued
another cir&;lar dated 10.9.1993 relating to the grant of temporary status and
regularizatic;m of ca;c,ual workers under the directives of the Principal Bench of CAT dated

16" Feb. 1990 in the case of Rajkamal and others Vs. Uol. [A4]. The guidelines dated

7.6.1988 would continue to hold good simultaneously. Accordingly the applicants were

'beingina,‘i‘d wages at the rate of 1/30" of tahe minimum of pay plus L)A and i't has been

; periodically revised. The gu?delines of the DoPT for merger of the 50% of the DA with

basic pay  dated 31.5.2004 have also been put into effect in respect of the applicants;

[A5]. In sum and substance by the time we reach 1.10.2010 we find that the applicants

have been paid Rs.292/- per day [A8].

5.

The grievance of the applicants arises from the fact that the respondent No.3

issued an order vide his order dated 31.5.2011 [A1] that the recommieridations of the 6"

Pay Commission are applicable only to the Casual Labourers conferred with temporary

status and are not applicable to the casual workers without temporary status. The same

order withdraws the earlier orders and directs that the applicants be paid at the rate of

(Rs

. 164/- per day where the nature of the Wérk of casual workers is the same as that of

_regular e’rfi'p!oyees. The applicants have come to this Tribunal'aggajihst the afore order

\coﬁt’mued to do so. The 6" Pay Commissior Feport does not ex

. “'\: ;'i"'i" .
the casual

0 : Y ‘ o, i
OM dated ,12;.9.%‘@08 that the 6" Pay Commission recommendations is anly applicable to

15l - |
‘éﬁ_rk,é/’s with temporary status. The learned counsel for the applicants has

L and had it been so it would have amountec to drawing distinction between the same
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categones of Norkers violative of Articles 74 and 21 of the Constltutnon They are being

treated as separate classes without there being any mtelhgent 'ifferentia,-famongst the

same. The ‘applicants have also referred ~to the case of Surinder Singh-Vrs. Union of
India AIR 1986 SC 584 and contend that the matter is no longer inte'éra with the passing

of the afore mentioned judgment.

)
Case of the respondents I L
6. The counsel for the respondents 'has fully contested the OA. The principal

f '
argument of the respondents is that DoP!r OM dated 10.9.1993 [A5] was 1ssued in

pursuance of rudgment of Principal Bench!ot CAT dated 16.2. 1990 to grant temporary

-

status and regularrzatnon to those casual [abour who were employed at that point of

time and had rendered one year of conti‘hfuous service in Central Government offices
. Ii ;n

other than in the Departments of Telerom post and Rarlways The DoPT had

_ subsequently lssued a clarification vide ,OM No. 40011/6/2002 Estt@ dated 6.6.2002

clarifying that the scheme relating to the grant of temporary scheme as per order dated

10-09-1993 is not an ongoing scheme buc rather one one time dispensation to those

who had been given temporary status on cov'm_pletion of 240 days of work or 206 days in

é_

case of offices having‘S days week. It a§ further clarified that those—- who had been

.!t

grartted temporary status would not be

_ joined the service on a subsequent date cannot seek to derive advantage of KJs order

strmped of the same but the those who have Y

for grant of temporary status . The nature of work of these employees is. dlfferent and w—.

—e— e ©®

as such they are being given wages at the hlghest of the minimum wages at Rs. 164/-

per day. Th.e‘ OM dated 12.9.2008 h[%\s b.e:r;'n misinterpreted by the applicants as it

L‘y_\prowdes that only the workers, wnth temporary status wnll contlnue to receive

th’eir Wages\yhder the instant scheme ‘on t!'r"je basis of the scale’"s of Group D employees
K : | ¢
3 ' x nd the corresponding (lirade Pay recommended by the 6" Central Pay
| , :
s such the applicants are not entitled to any relief,

PO YO UP JDS. N S V. T, -—

- et
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Facts in issue:

7. After having gone through the pléadings of the parties and licien to their oral

submissions the following facts in issue emarge:

(i) Whether the applicants have been performing the same nature of
duties as the regular employzes?

(ii) Whether the reduction of wi:ges as has been ordered vide the impugned
order [Al], violates Article 14 and 21?
(iii) What relief(s) if any could e granted to the applicants?

Findings

*{( Whether the applicants have been performing the same nature of duties as the regular

employees?

8.V The recruitment of casual workers and persons on daily wages was reviewed in
the year 1998 on thé basis of which the Départment of Personnel and Training, Ministry
of Personnel Public Grievances and Pensiéns, issued OM No. 49014/2/86-Estt© dated
7" June, 1988. This OM started by recogﬁ{zing that persons on dAai}‘y wages should not
be recruited for work of regular nature but only for work which is casual, seasonal or

intermittent by nature for which regular posts cannot be created. The OM further

provides:

LEL b

o= (i) Where the nature of work 'e')wtrusted to the casual workers and reguiar
k 'amployees is the same, the casual workers may be paid at the rate of

dearness allowance for work of 8 hours a day.
B 1 “. B ':. .
In-ta§e5 where the work d sr.e by a casual wor’wr is dlfferent from the
’wor;k done by a regular eniployee, the casual worker may be paid only
A ~3‘1é, ‘minimum wages. notlj!ed by the Ministry of Labour or the State

“the minimum Wages Act, 1948. However, if @ Department is already
paying daily wages at a higher rate, the practice could be continued
with the approval of its Financial Adviser. -

(ix) ~ Where work of more than une type is to be performed through the year
but each type of work does rot justify a separate reguicr, employees, a

A multifunctional post may te created for handling those items of work

with the concurrence of the Ninistry of Finance.

1




9.

In the y:'ear 1993 the Pr'\ncipal Bench of Central Administrative '_l'r_jEunal delivered

a judgment on 16 2.1990 in the case of Rajlfamal and others Vs. Union of India and

(., H

others (1990} 13 ATC 478 therein it |ssued certaln directions to the Govt of (ndia, as

under:

10.

daily rates of wiges of casual labourer as uncer:

“29.

in the light of the foregoinaj the application is disposed of with the

following findings; orders and directii’L‘Jns:

(i)

(ii)

(iii)

(iv)

%3’-'

We hold that the present prautrce and procedure followed by different
m:mstr/es/departments and Bthe offices under them in the matter of
engagement d:sengagement and regularization of casual labourets on
the basis of their separate strength of staff results_in mequaht:es and

: lr'justlce The Government of India, except the Mmlstry of Railways,

should be treated as a singlé unit in the context of engagement and
regularization of casual Iabourers,

The impugned orders dated 12th October, 1989 passed by the
respondents, are set aside and quashed.

The respondents are drrected ‘to continue the services of the applicants
as casual laborers in the regulaa vacancies in the post oj f'roup D arising
in the Ministry of Food and thl Supplies and its ofﬁces at Delhi and to
consider their regular/zatlonl in such vacancies;

In case, no vacancies exist in! the Ministry of Food and Civil Supplies and

- its offices, they should be adjasted against -the vacancies of Group D
lsgaff, in other mm/str/es/depm tments/attached/subordinate offices for

appointment in accordance|vw*h the scheme dlrecrea 1o be prepared as
mentioned in paragraph 21 above vie

The respondents are drrected not to -induct _fresh -recruits as casual
labourers through Employment Exchange or otherwise, overlooking the
preferentlal claims ofthe apphcants, and

The emoluments to be’ glven to the applicants till their regularization
should be strictly in accordance with the orders and instructions issued
by the Department of Personnel and Training. After their regularlzatlon,
they shall be paid the same pay and allowances as regular employees
belongmg to the Group D catejory coaly &

The interim order passed on December 11 19«3" and continued
thereafter directing the respondents that the status quo as:regard the
continuance of all the four applicants as casual Iabourers be
ma/ntamed is made absolute

I '..'
{%

Even after the issue of the afore ,'saigf'i;';()M as it would appear {fom paragraph 2.
; oo . . T

7.6.1988.

that the recrujiment of casual wyrkers would continue as contdined in, OM dated

On 31.5.2004 the DOPT issued a‘revised OM vide No 49014/5/2004-Estt©

directing merger of 50% of the Dearnes:s Aflfofwance with basic pay for computation of

{ - 3

Yy

N
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2

“The undersigned is directed to say that references have been
received from various quarters seéi_gking clarification whether 50% of
Dearness Allowance merged with :dasic pay to Central Government
employees w.e.f. 1.4.2004 vide Mjpistry of Finance, Departms:i* of
Expenditure OM No.105/1/104-IC dated Ist March, 20€4. voirla be
admissible to casual labourers fo;‘ the purpose of comi)utation of
their daily rates of wages. ‘ '

The matter has been considered in .consultation with the
Ministry of Finance and it has been:decided that 50% of the bearness
Allowance merged with the basic pay will be admissible te.casuai
labourers with temporary status dnd also to casual employces who
are entitled to daily rate of wages with reference to the minifaum of
the pay scale for corresponding régular Group D official w.e.f Ist
sApril, 2004 for the purpose of computation of their daily rates of
wages. The casual labourers entitlzd. to daily wages not linked to the
minimum of the pay scale plus Decrness Allowance for corresponding
Group D employees or casual worker: ;/contingent employees ngaged
on part time basis shall not be ent/tled to the above benefit.

This issues in concurrence wnh Department of Expenditure IC
UO No.105/1/2004-IC dated 19% May 2004.”

Sl

On the basis of the above circul'ac' the respondent No.5 issued OM dated

9.7.2007, the relevant part of which reads a5 follows:

“In accordance with the mstruct/on Ia/d down in the Dea.:rtment of
Personnel & Training Om No0.49014/2/86-Estt© dated 7.6.1988 read
with DOPT Circular No0.49014/5/2004 dated 31/5/2004, sanction is
hereby accorded to the payment ofcasual workers paid on daily wage
basis, where nature of work is the sami2 a that of the regular employees
at the rate of 1/30" of the pay at the’ minimum of time scale.of poy of
the “Group D staff plus Dearness Pgy plus dearness allowances, . ie.,
1/30" ¢f (Rs.2550/+ Rs. 1, 275+ Rs. 1109.25/1338.75 ie., Rs. 164, “pr day
for 8 hdurs of work a day.

2. Inc cases where the work done by.xasual work is different from the
work dcne by regular employees, the daily wages payable will be Rs.
144/- per day in terms of Dy.Labour. Welfare Commissicner {Central)
communication Ref.No.Dy.LWC(C)/VIA'R/2005/4000 dated 20.9.2005.”

The respondent organization acknov'«lf:dged that the work being done by the

ants.was the same as that of the regu'ar employees and thev were not casual




YRS

No. CC/JPR/ZJCS 09/2773 dated 12/17th l\ovember 2008 and Letter No PL/JPR/ZOIO-

11/289 dated 18“ October, 2010 [A7& A8] The later brought up the payment to be

45: .l YJ
1

made to sucn employees to Rs. 292 per: day on the basns of the above formulatlon
The apphcants submitted a representatlon to the respondentc ,wherelr‘ they have

detailed the work bemg done by them as pe. the Clrcular No 22 dated 18 1. 2011 under

iN

the multi taskmg scheme It is interesting to .note that the work mvolves a much larger

l
‘.(

vista than vyhat is ordinarily done by an_;?lg';average employe%;%‘-and' v}nich no regular

R T
employee would normally agree to do. It varies from maintenance of the recotds,

N 'photocopyilig_, night-and guard duty, d_riviné‘iyehicles, waterin'g\the ptants;.;to mention a

—

few in addmon they are also required to. do date entry, typmg of Ietters and return

feeding and processmg The applicants in thlb representatlon admltted that the scheme

of Casual Labourers (Grant of Temporary Stfa"jtus and Regularization :Was only ‘applicable-

1ill 1993 but they made request to the effect?}:hat the Ministry should be asked to revise

. g
this scheme. ' 1,

13. Admittedl,y, the Scheme.of 1993 Wc*S a one time di,spenséﬁ'bh?: This issue has
,_l A R

1

been dealt with in a decnded case by the Hon ble Supreme Court Union ‘of Indla Vs.

Mohanlal and others (2002) 4 SCC 573 and neld as under

L
P

’6 Clause 4 of the Scheme IS very clear that the conferment of
. ‘temporary’ status is to be given to the casual labourers who were A’
employment as on the date of commencement of the Scheme Somefof -
the Central Administrative. T*munals] took the view that this ¢ ls an
ongoing scheme and as and when casual labourers complete 240 days
of work in a year or 206 days (in cc:se of offices observing 5 days a
week), they are entitled to get ’temporary status. We do not thing that

o /%“chquse of the Scheme enwsages it as an ongoing scheme. In cicer to

g\tf\»(e ‘temporary’ status, the cacu"vl labourer should . fav= Eeen in.
loy{rent as on the date of commencement of the Schéme and he

/\N

-




payment of daily wage workers should be made.

Hon'ble Apex Court in the case of Surinder Singh ¢nd another Vs. The Engineer-in-Chief,

1.

"H:;.}
51
continuous service. Of course, it is up to the Union government to
formulate any scheme as and when it is found necessary that the casual
labourers are to be given temporary statis and later they are to be
absorbed in Group D posts. .

& ¥

s

8. The Division Bench of the Calcutta High Court in T.Rajakili V. Union of
India WP(CT) NO.86 of 1999 (Cal}(DB) held that clause 7 must be read in
a manner in which it does not render it uncenstitutional, The employers
cannot at their whim dispense with the services of the casual labourers
who have acquired “temporary’ status. The entire object of the 1993
scheme was to regularize all casual workers. To allow such uncanalised
power of termination would also defeat the object of he Scheme.
Dispensing with the services of a casual labourer under clause 7 in our
view, could be for misconduct etc.

9. Having regard to the general scheme of 1393, we are also of the view
that the casual labourers who acquire ‘temporary’ status cannot be
remowd merely on the whims and fanc:es of the employer. If there is
sufficient'work and other casual labourers are still to be employed by
the employer for carrying out the work, the casual labourers who have
acquired ‘temporary’ status shall not be removed from service as per
clause 7 of the Scheme. If there is sericus-misconduct or violation of
service rules, it would be open to the employer to dispense with the
services of a casual labourer who had acquired the ‘temporary’ status.”

Now we come to the question that what i: the guiding principle whereby the

CPWD and others, AIR 1986 SC 584:

“One would have though that :he judgment in the
Nehru Yuvak Kendra’s case (supra; concluded further
argument on the question, However, Shri V.C.Mahajan,
learned counsel for the Central Govenemnt reiterated the
same argument and also contended tha the doctrine of ‘equal
pay for equal work’ was a mere abstract doctrine and that it
was not capable of being enforced*in a court of law. He
refprred us to the observations of ‘this court in Kishori =

Mbizanlal Bakshi Vs. Union of India, AIR 1962 SC 1139, We are™

not a little surprised that such aa argument should” “be
advanced on behalf of the Central Government 36 years after
the passing of the Constitution and 11 years after the Forty
~\ Second Amendment proclaiming Indic as a Socialist republic,.

-'-':";_-.,'v_‘Tbe Central Government like all orgunism of the State is

_ cop mitted to the Directive Principles of State Policy and Art.39
i én firines the principle of equal pay for zqual work. In Randhir
'h Vs. Union of India, {1982) 3 SCR .298 (AIR 1982 SC 879)
/»-’_"fﬂ) court ha occasion to explain the osservations in Kishori

The question was answered by the

"
NN



payment of wages to the dally

,employee will contlnue to be gov

Mohan Lal Bakshi v
how the principle o

countries. For the benef/t of. thos hat,_,do not séem to be
aware of lt we may)’ pomt out’ ha the'deas:on in Randhir
Singh’s case has been followed in:many_number of cases by -

this Court and has bee'n aff/rmed by a Constltutlon Bench of,f"
this Court in D.S. Nakara V.Union of India (1983) 2SCR 165: AIR

1<

1983 SC 130. The Centml Government" th State Gaw.rnments .

o E
]

" and. likewise all public|sector undertakings are expected to: L
.. function like model an .en/ightened employers and arguments - . . e
such as those wh/ch |were “advance efore - us* that the: -
principle of equal pay for equal work'I an ,;_abstra'ct do'ctrine AT
which cannot. be enforced ln.a court of law should lll-come RN
. from the mouths of the State and.the State Undertakmgs. We. - .
_ullow both the writ petitions and ire espondents, asin i
he Nehru Yuvak Kendrd €.
ahd.all other daily rate
.. allowances as are pald
with effect from the

a sum of Rs. 1000/- to __
regret that many errployees are,kept in serwce ‘on a

temporary da/ly-wage basis-: w:thout,thet £~: g -
reqularized. We hopé’ K
appropriate action to! :
"have been in contin
“months.”

L
On the basis of the 5'7;1

E &

; ned by the‘provnsmns of OM dated 7.6.1988 desplte

TD

" the fact that the OM dated 10.9. 1Q93 has been deemed to be a one t:me d|spensat|on

‘ ¥

Even inxthe case of Union of India Vs. IVIohanIal and other: Mlsupra), the prlnCIple that

once attained the status of a temp.

work as regular employees and ; \

';ex

,‘-1 A -
ary it is.well protected only V|olate to the condmon

]

\

—
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42 50 of the Hon'ble Apex Court.

33

Z

By

being asked to do the work of cleaning and watering the p|ants. in fact they are~dqmg‘

nﬁore. The nature of the duties being performed by the applicants has not undergor{te;a
:(:j'f,)ange by virtue of the mere fact the impugned circular has been issued by the DoP'I;.l;lt
is well recognized that a circular from above does not changed the ground realities,in

_effect. Where the applicants have been performing"the duties"vbf a regular”‘er.nbloyee tc}r

more and continue to do so is a fact thelr status cannot change overmght by the n mere

fact that a circular has been issued by a superlor authorlty The thlrd conclusmn is that

. . -} .
biy issue of the impugned OM dated 31.5.2011 [A1] the material facts are not altered}py
Qﬂhe stroke of pen.

even after the issue of the impugned OM.

work remains to be the same as the regular erh‘ployees the paymént will also continue -

to be the same.

“y

Whether the reduction of wages as has been ordered vide the impugned order [A1 ] is -

wolatlve of Article 14 and 217

a'rticulated through Article 14.

reproduced,

Article 14: Equality befo, e law:- The State shaII not deny to any person equallty

‘_,

i,

What the A{ap‘plicants were doing earlier they continue to doso

!

s

1"6. The doctrine of equal pay for equal work is well enshrined in our Constitutian

e

’ T iz
This article for the sake of convenience needs to be

before the law or the equqlprotectlon of the laws w:thm the territory of Indla.

rame work of the constltutlon as enuncnated in "His Holmess Keshvanand Bhartl

e

i

Hence it has also to be considered that once a set of workers have be,eh

i

-0

Sripadagalvaru and others Vs. State of Kerala and another, AIR 1973 sC 1461.Case.

¢

:

it

I’

_It is also to be noted that it forms a part of the ba§ic

,I

As already held that where the natureijf "

"~ and has been the corner stone for so manyjudgments /_decisions of verious courts mo\je :

Y
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once one is used to a higher set of income it IS difficult for him to curtall one’s

requ:rements to a lower income,

18 itis also significant to note that no show cause notice has been issued to
P |

he applicants before reducing their daily wages structure. While certainly the services

f-,,of the applican's as decided in the case of::aniob of India Vs. Mohanlal and others,

(supra) can b dispensed with one month’s :notice by means of a termination
. | N
i

-simplicitor.  For reducing or altering the wrge istructure to their disadvantage will
require prior show cause and giving them ophort(mity of being heard. The principle of
! : "

audi alteram ~artem is’inviolate in such cases. In any event, such a reduction is not

N . ses. I ‘ 3 ,

| N ‘_
’ | S N

What relief(s) if any could be granted to the applicants?

justified in the cases in hand.

19. Answer to the first two questions which gc in favcf;ur of he applicants, obviously, persuade
: T .
the Tribunal to answer this quastion too in their favour. In view of the dis¢ussions on the above

issues we come to the conclusion that the unilateral action of the respondents in reducing the

wages of the app»licants without having given the 1 ani'opportunity to show cause is violative of

not only the ccnstitutional provisions but also the prihciples of natural justice. it ij’hencivbad

under law. Thé'fallowing reliefs are, therefore, ‘orderefd:

() - ‘rheimpugned order dated 31 5.2011 [A1] is hereby quashed.

(1) The respondents are directed to continue making payment to the

_ applicants @ 1/30th of the pay at:ithe minimum of the time scale of the
Group. ‘D’ staff plus dearness allowance ie., Rs. 292 per days as basic
,ay w.e f 1.7. 2008 with all comequentlal beneflts

(\f the OM has not been in chullenge nor would the same be necessary
j@ granting the reliefs (l) an: {ii). | : . ey

-~
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